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Hon’ble  Shri VASA SESHAGIRI RAO, MEMBER TECHNICAL  
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FINAL ORDER No.   40023/2023 
 

 
Order : Per Hon’ble Vasa Seshagiri Rao 

 

  

    It is submitted on behalf of the appellant that the appellant 

has opted for the benefit of the scheme under SVLDR.  The 

learned AR Shri S. Balakumar submitted that the matter has 



been settled as per the scheme. Taking note of the 

submissions made by the learned Counsel for the appellant 

the appeal is dismissed 

 

(Order dictated and pronounced in the Open Court) 

 
 
 

 
 

       (SULEKHA BEEVI C.S.) 
                                  MEMBER JUDICIAL

  
 

 

     (VASA SESHAGIRI RAO )                                       
              MEMBER TECHNICAL 
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